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KARNATAKA ORDINANCE NO.5 OF 2006

THE KARNATAKA LAND REVENUE AND CERTAIN OTHER LAWS (AMENDMENT)
ORDINANCE, 2006

(Promulgated by the Governor of Karnataka in the fifty-seventh year of the Republic of India and first
published in the Karnataka Gazette Extra-ordinary on the Twenty Seventh day of December, 2006)

An Ordinance further to amend the Karnataka Land Revenue Act, 1964 and certain other laws
in the State of Karnataka.

Whereas both Houses of the State Legislature are not in session and the Governor of
Karnataka is satisfied that circumstances exist which render it necessary for him to take immediate
action further to amend the Karnataka Land Revenue Act, 1964 (Karnataka Act 12 of 1964) and certain
other laws in the State of Karnataka for the purposes hereinafter appearing;

Now, therefore, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Karnataka is pleased to promulgate the following Ordinance,
namely:-

1. Short title and commencement.- (1) This Ordinance may be called the Karnataka Land
Revenue and Certain other laws (Amendment) Ordinance, 2006.

(2) It shall come into force on such date as the State Government may by notification appoint.

2. Amendment of the Karnataka Land Revenue Act, 1964 (Karnataka Act 12 of 1964).- In
the Karnataka Land Revenue Act, 1964 (Karnataka Act 12 of 1964),-

(1) in section 4,-

(i) in the heading, for the words "divided into Districts” the words “divided into Regions
Regions into Districts" shall be substituted;

(ii) after the heading, the following sub-section shall be inserted, namely:-

“ (1) The State Government may, by notification, determine the areas in the State which shall
form a region and may, by notification, alter the limits of or abolish the region so formed.”

(iii) in sub-section (2), for the words "The State” the words " Each Region" shall be substituted.
(2) In section 6,-

() in the heading, for the word "districts" the words and comma
substituted.

(ii) for the word "districts" in the three places, the words and comma
substituted.

(3) After section 6, the following new sections shall be inserted, namely:-

“ 7. Appointment, duties and functions of Regional Commissioner.- (1) The State Government
shall, by natification, appoint for each Region, a Regional Commissioner.

(2) Subject to the control of the State Government, the Regional Commissioner shall be the Chief
Revenue Officer in the region and shall exercise powers of superintendence and control within the
region over all Officers subordinate to him.

(3) The Regional Commissioner shall exercise the powers and discharge the duties conferred and
imposed on him by or under this Act or any other law for the time being in force. He shall also exercise
such powers and discharge such duties as the State Government may confer or impose in this behalf
for the purpose of carrying out the provisions of this Act or any other law for the time being in force.

(4) In section 8,in sub-section (1), after the words “ Deputy Commissioner” the words "who shall be
subordinate to the Regional Commissioner" shall be inserted.

(5) In section 9, in sub-section (3), for the words, figure and brackets “ The Special Deputy
Commissioner appointed under sub-section (1) shall be subordinate to the Deputy Commissioner of the
District,” the words “The Special Deputy Commissioner appointed under sub-section (1) shall be
subordinate to the Regional Commissioner. He shall also be subordinate to the Deputy Commissioner
of the district,” shall be substituted.

(6) In section 10, in sub-section (1), for the words “the Deputy Commissioner” the words “the Regional
Commissioner and the Deputy Commissioner” shall be substituted.

(7) In section 13, for the words “ Deputy Commissioner” the words “Regional Commissioner or Deputy
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Commissioner" shall be substituted.
(8) In section 14, before sub-section (2), the following sub-section shall be inserted, namely:-

“(1) If the Regional Commissioner is disabled from performing his duties, or is on leave or for any
reason vacates his office or dies, the Deputy Commissioner stationed at the headquarters of the
Regional Commissioner, shall unless other provision is made by the Government, succeed temporarily
to his office and shall be deemed to be the Regional Commissioner of the Region under this Act, until
the Regional Commissioner resumes charge of his Region, or until the Government appoints a
successor to the former Regional Commissioner, and such successor takes charge of his appointment.”

(9) In section 15, in sub-section (1), for the words "The Deputy Commissioner may, subject to the
general orders of the State Government" the words “The Deputy Commissioner may subject to the
general orders of the Regional Commissioner or the State Government” shall be substituted.

(10) In section 16, in sub-section (1), for the words “The State Government” the words “The State
Government and the Regional Commissioner” shall be substituted.

(11) In section 27, before sub-section (2), the following sub-sections shall be inserted, namely:-

(1) The Tribunal, on an application made to it in this behalf or otherwise may, if it is of opinion that it is
expedient for the ends of justice, order that any case or class of cases arising under this Act, or any
other law for the time being in force, be transferred from any Regional Commissioner to any other
Regional Commissioner.

(1A) The Regional Commissioner, on an application made to him in this behalf or otherwise, may, if he
is of opinion that it is expedient for the ends of justice, order that any case or class of cases arising
under this Act, or any other law for the time being in force, be transferred from any Revenue Officer to
any other Revenue Officer competent to deal with it in the same district or any other district in the same
region.”

(12) In section 40, in sub-section (2), in clause (a), for the words "a Secretary to Government" the
words “Regional Commissioner” shall be substituted.

(13) In section 49, after clause (c), following shall be inserted, namely:-
“(d) if such an order is passed by the Regional Commissioner, to the Tribunal.”

(14) In section 69, for the words “ the State Government” the words “the State Government, the
Regional Commissioner” shall be substituted.

(15) In section 122-B, in sub-section (2) for the words, “may, within sixty days from the date of such
order, appeal to the Tribunal and the decision of the Tribunal” the words "may, within sixty days from
the date of such order, appeal to the Regional Commissioner, and the decision of the Regional
Commissioner” shall be substituted.

3. Amendment of the Mysore (Personnel and Miscellaneous) Inams Abolition Act, 1954 (Mysore
Act 1 of 1955).- In the Mysore (Personnel and Miscellaneous) Inams Abolition Act, 1954 (Mysore Act 1
of 1955),-

in section 27-A, in the heading and in the section, for the words “Divisional Commissioner” the words
“Regional Commissioner” shall be substituted;

in section 27-B, for the words “Divisional Commissioner” the words “Regional Commissioner” shall be
substituted.

4. Amendment of the Mysore (Religious and Charitable) Inams Abolition Act, 1955 (Mysore Act
18 of 1955). - In the Mysore (Religious and Charitable) Inams Abolition Act, 1955 (Karnataka Act 18 of
1955),-

in section 28A, for the words “Divisional Commissioner” the words “Regional Commissioner” shall be
substituted;

in section 28B, for the words “Divisional Commissioner” the words “Regional Commissioner” shall be
substituted.

5. Amendment of the Karnataka Stamp Act, 1957 (Karnataka Act 34 of 1957).- In the Karnataka
Stamp Act, 1957 (Karnataka Act 34 of 1957), in section 45A, in sub-section (5), for the words “Deputy
Inspector General of Registration of the Department of Registration and Stamps” the words “Regional
Commissioner” shall be substituted.

6. Amendment of the Karnataka Land Reforms Act, 1961 (Karnataka Act 10 of 1962).- In the
Karnataka Land Reforms Act, 1961 (Karnataka Act 10 of 1962), in section 118-A, in the heading and
in the section, for the words “Divisional Commissioner” the words “Regional Commissioner” shall be
substituted.

7. Amendment of the Karnataka Municipalities Act, 1964 (Karnataka Act 22 of 1964).- In the
Karnataka Municipalities Act, 1964 (Karnataka Act 22 of 1964), in section 2, after sub-section (4), the



following shall be inserted, namely:-

“(5) “Commissioner” means the Regional Commissioner or other Officer appointed to perform
the duties of the Commissioner under this Act.”

8. Amendment of the Karnataka Irrigation Act, 1965 (Karnataka Act 16 of 1965).- In the Karnataka
Irrigation Act, 1965 (Karnataka Act 16 of 1965), in section 66, for the words “Divisional Commissioner”
in the three places where they occur, the words “Regional Commissioner” shall be substituted.

9. Amendment of the Karnataka Agricultural Credit Operations and Miscellaneous Provisions
Act, 1974 (Karnataka Act 2 of 1975).- In the Karnataka Agricultural Credit Operations and
Miscellaneous Provisions Act, 1974 (Karnataka Act 2 of 1975), in section 19, for the words “Divisional
Commissioner” the words “Regional Commissioner” shall be substituted.

10. Amendment of the Karnataka (Sandur Area) Inams Abolition Act, 1976 (Karnataka Act 54 of
1976).- In the Karnataka (Sandur Area) Inams Abolition Act, 1976 (Karnataka Act 54 of 1976),-

in section 26, in the heading and in section, for the words “Divisional Commissioner” the words
“Regional Commissioner” shall be substituted;

in section 27, in the heading and in section, for the words “Divisional Commissioner” the words
“Regional Commissioner” shall be substituted;

in section 28, for the words “Divisional Commissioner” the words “Regional Commissioner” shall be
substituted.

11. Amendment of the Karnataka Municipal Corporations Act, 1976 (Karnataka Act 14 of 1977).-
In the Karnataka Municipal Corporations Act, 1976 (Karnataka Act 14 of 1977),-

in section 26,-

in sub-section (2), in clause (c), in the second proviso, for the words “Divisional Commissioner” the
words “Regional Commissioner” shall be substituted;

in sub-section (3), for the words “Divisional Commissioner” the words “Regional Commissioner” shall be
substituted.

in section 71, in sub-section (1), for the words “Deputy Commissioner of the District" the words
“Regional Commissioner of the revenue region” shall be substituted;

in section 178-A, in sub-section (1), for the words “Deputy Commissioner of the concerned District" the
words “Regional Commissioner of the concerned revenue region” shall be substituted.

12. Amendment of the Karnataka Certain Inams Abolition Act, 1977 (Karnataka Act 10 of 1978).-
In the Karnataka Certain Inams Abolition Act, 1977 (Karnataka Act 10 of 1978),-

in section 27, in the heading and in section for the words “Divisional Commissioner” the words
“Regional Commissioner” shall be substituted;

in section 28, in the heading and in section for the words “Divisional Commissioner” the words
“Regional Commissioner” shall be substituted;

in section 29, for the words “Divisional Commissioner” the words “Regional Commissioner” shall be
substituted.

13. MEASHP CEM AEavh eAwUlMl 2livid CEl MEavh ShobiBAUA alvil >>Aziitazh iU
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16. »AZVE zA<ION A UM ik zieliozAAIAZIWUEA CeraAliall, 1997¢h (1997¢h MEAS IR
CCoAlail 33).- »AZVE zA«ION M FUMA 2Wvil  ziaozAAMZIW CeoAlall, 1997 gie
(1997¢h PEASIPL CeoAlal 33), 63FA Yhgitzi®, -

(i) 2ATOrAM "Ml JAS VAZWWAE "YAZEAZN PeAAuElg  JAS  YZAUMAEM
YAWAEEAT fviphzAd:

(i) (DFR GYi-¥idlgitzie, "Mellyiglg™ JAS izt Czi MAgiASyMal Jgighe  AiAe,
"YAZER2DL PhecAAAEAGT" JAS VZIUNAED YAWALEAF Mz

(i) (A Gyibgitzi=, "Meluelgr JAS izt Czi PAgiSoMaL Jglghh MU=,
"YAZERZN PhecMAENGT" JAS VAZAMAEMD YAWAEEAT hvipkzAl.

17. BEAS IR “ArlE CCrAlial, 1999 wz¥r (200194 PEAS IPL CeoAlial 34).- MEAS I
“ArlE CCoAliRl, 1999 gi° (200194 PEASER CCoAlal, 34) 2fHA ¥ilgitzi®, ()R G¥-
yitlghtzi®,  (J) RAQIZI®,  «3gutAl® "t T PlahBuigig  JAS  ¥izilialE  "yAzER2)
PhechAEAGT JAS VAZAMAEA YAWAEEAT viphzA.

18. Amendment of the Karnataka Land Revenue (Amendment) Act, 2002 (Karnataka Act

21 of 2003).- In the Karnataka Land Revenue (Amendment) Act, 2002 (Karnataka Act 21 of 2003),
section 21 shall be omitted.

19. Creation of regions and office of Regional Commissioner and consequences to ensue on
such creation.- On the date commencement of the Karnataka Land Revenue and Certain Others
Laws (Amendment) Ordinance, 2006,-

(1) all appeals, revisions and other proceedings connected therewith transferred to the State
Government under section 21 of the Karnataka Land Revenue (Amendment) Act, 2002 and which are
pending on the date of commencement of this Ordinance shall stand transferred to the Regional
Commissioner and the Regional Commissioner shall dispose of all such appeals, revisions and other
proceedings connected therewith as if they were instituted before it.

(2) all appeals, revisions and other proceedings connected therewith transferred to the Tribunal under
section 21 of the Karnataka Land Revenue (Amendment) Act, 2002 and which are pending on the date
of commencement of this Ordinance shall stand transferred to the Regional Commissioner and the
Regional Commissioner shall dispose of all such appeals, revisions and other proceedings connected
therewith as if they were instituted before it.

20. Power of State Government to adapt laws.- For the purpose of bringing the provisions of any law
in force in accordance with the provisions of the principal Act as amended by this Ordinance, the State
Government may by order published in the Official Gazette make such adaptations and modifications of
such law whether by way of repeal or amendment, as may be necessary or expedient, and thereupon
every such law shall, as from such date as may be specified in the order, have effect subject to
adaptations and modifications so made until altered, repealed or amended by the legislature.

Explanation: The expression "law in force" in this section shall include a law passed or made by the
State Legislature or other competent authority in the State before the date appointed for the
commencement of this Ordinance and not previously repealed, notwithstanding that it or parts of it may
not be then in operation either in all or any particular areas in the State.

21. Orders bringing this Ordinance into force.- Notwithstanding anything contained in the principal
Act or any other law for the time being in force, the State Government may, by order published in the
Official Gazette make such provision as appears to it to be necessary or expedient for making
omissions from, additions to, and the adaptations and modifications, of the rules, regulations, bye-laws,
notifications and orders made under any law in their application to the creation of the office of the
Regional Commissioner, and for bringing the principal Act as amended by this Ordinance into force.

22. Removal of difficulties.- If any difficulty arises in giving effect to the provisions of the principal Act
as amended by this Ordinance the State Government may by order, published in the Official Gazette,
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as the occasion may require, do anything which appears to it to be necessary to remove the difficulty.

23. Orders to be laid before the Houses of the State Legislature.- Every order made under sections
19, 20 and 21 shall be laid as soon as may be after it is made, before each House of the State
Legislature while it is in session for a period of thirty days which may be comprised in one session or in
two or more sessions and if before the expiry of the said period, either House of the State Legislature
makes any modification in any order or directs that any order shall not have effect, and such order shall
thereafter have effect only in such modified form or be of no effect, as the case may be.

T.N. CHATURVEDI
GOVERNOR OF KARNATAKA

By Order and in the name of the Governor of Karnataka,
G.K. BOREGOWDA

Secretary to Government,
Department of Parliamentary Affairs and Legislation.

aztoktnght, 2liizit, EAREL AdlAV: alivil s BuFA E-ASE, EAUMAEQ.



	THE KARNATAKA LAND REVENUE AND CERTAIN OTHER LAWS (AMENDMENT)
	ORDINANCE, 2006
	THE KARNATAKA LAND REVENUE AND CERTAIN OTHER LAWS (AMENDMENT)     ORDINANCE, 2006

